IN  THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD.
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0.8, 739/51, Dt, of Decision : 18.4,1894,

1. Ch, Srinivasa Rag

2, Rajeshwar Prasad

3., Manipatruni Sasi Bhushan

4, Baleshua Gosail

5, Jagdeep Singh Shoran

6. Kajanchi Lal

7. Hruda Nanda Sahoo

8. P.V¥, Sivadasan

9, F.5, Raju

10+ Ry Appa Rao | 39, B. Venkatesuura Rao
‘11, P, Sree Rama Murthy | 40, ch. Rama Rao

12, Surendra Singh 41. K. Rama Subba Reo

42, ghairab Kamat

43, P, Appala Naidu
44, 3, Appala Naidu
45+ Gopinath Prusty

13, K. Ganga Rao
14, Aurn Kumar Miohanty
15, D, Penta Rao
16, Charan 3ingh

. Abh irh
17. Abhay Kumar fair 46, G.V.V,Lakshmi Narayana

47, S.K, Karan
48, P.R.Prasadgupta

18. B, Surya Rao
19, M V.S, Prasad
. 20, 7, Kameswara Rao

21, K,$.N, Murthy 50, G, Bullaiabbai

22, S,U, Subba Rao
: 51, B, Ramachandra Rag
23, Smt. M.5. Resmamlakshmi 52, 0.V.G.Krishna Rao

49, Prasanme Kumar Nanda

24, D, Murmu ' 53. Gopibandhu Qjha

25, L.5.5. Appa Rao : 54, P, Nagabhushanam
26. S.A, Acharyulu 55. N. Lakshmi Narayana
27. B. Chandra Rao 56. V, Venkata Papa Rao
28. S. Kotilingam 57. Sunny Chacko

29. K. Mohan' 58, Kotha Krishna Rag
30, K.5,R. Raju 59, Inampudi Sivaiah
31, Smt. Y. Ratna Kumari -60. M, Jagga Rao

32. M. Venkata Rao 61, Smt, Janaki Raghavan
33. K. Govinda Rao _ - 62, D, Devendradeo

34, D.A, Satyanarayana 63. Manjit Singh

35, Ashok Kumar Das 64, Bijayakumar Behruy
36. Sitaram panda 65, M.L,.8, Sastry

37. N.A.P, Sharma

38. M.5.R., Subrahmanyam *e Appllcagts.
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Us

Union of India represented by:

1.. The Secretary to Government of India,
Ministry of Defence,
Neuw DElhi.

2, The Chief Naval Staff,
Naval Headquarters,
New Delhi,
3, Director of Civilian Personnel,
Naval Headquarters,
New Delhi,
4, Flag Officer Commanding=-in=-Chief,

fastern Naval Commend, -
Visakhapatnam, ‘ : «« Respondents,

Counsel for the Applicants : Mr. K.35.R. _Anjaneyulu

Counsel far the Respondents : ©r, N.,V. Ramapa, Addl, CGSC.

CORAM: -

" THE HON'BLE SHRI T, CHANDRASEKHARA REDDY : MEMBER (ADMN,)

THE HON'SLE SHRI R. RANGARAJAN : MEMBER (JUDL%)

/{J}\/{/ | '_ . ‘ . o2



To
1.

o

The Secretary to Govt.of India,
Union of India, Ministry of Lefence, New Delhi.

The Chief Naval Staff, Naval Headquarters,
New Dé.’lhi. i . o

The Directér of Civilién Personnel, Naval Headquarters,
New mlhi L) :

The Flag Officer, Commandlng~1n-Chief

Eastern Naval Command V1sakhapatnam.,
One COpy to Mr.X.s.Rr, AnJaneyulu, Advocate, CAT,.Hyd,

One copy to Mr.N.v. Ramana, Addl.Qusc, CAT.Hyd,
One copy to Library," car, Hyd. SRR
One spare Copv. T \
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AL

0.A.No,739/91 ) Dt. of Decision=18.4.94

y f ORDER
|

XAs per Hon' ble ghri[T Chandrasekhara Reddy, Member(J)I

| . . )
. The applﬁcants herein are 65 in number, They

~have filed this OA tb direct the respondents to give them

-

" the same revised pay scales as had been allowed to the .

- -

l
-‘F~—+~%4Draught5man in CPWD and 'in MES. All the applicants
herein are working as Senior Draughtsman/Head Draughtsman

and Draughtsman in Fhe Eastern Naval Command, Naval Base,

Visakhapatnam, ]
|

| ) .
2, Senior Draughtsman/Head Draughtsman/Draughtsman
who are similarly pﬁaced to the applicants herein in Scuther N

Naval Command, Nava& Base, Cochi?ﬁhad filed OA 400/91

on the file of the Central Administrative Tribunal, Ernakulamms
Bench for the very!same relief, the applicants herein

have asked for, OA 400/91 had been dismissed as per the.
Judgement of the EJnakulam Bench dated 23,10,92 on merits,

|
Mr NV Ramansj Stanéing Counsel for the respondents submitted

SR
.that a SLP that had been filed before the Supreme Court as
against the Judgemlnt of the Ernakulam Bench dated 23,10,92

_in OA 400/91, was Llso dismissed. 8o, it is quite evident
that the Judgementiin OA 400/91 dated 23.10.92 on the file

of the Central Adm#nistrative Tribunal, Eriakulam Bench

had become final. fThere is no dispute about the fact that

that the applicantL herein are similarly placed in all respe

to the applicants!in oA 400/9{n0n the file of the Central
Administrative Trﬁbunal, Ernakulam Beﬁch. So, as OA 400/91

on the file of the Central Administrative Tribunal, Ernakul i
Bench had been dispissed as per judgement dated 23,10.92

Iy

for the very same reasons, the present OA is also liable ton——
dismissed and is accordingly dismissed 1eav1ng the parties'
bear thelr own costs,

P R re—

(R.RANGARAJAN) - (T.CHANDRASEKHARA REDOY)
Member (Admn) Member{Judl,)
Dated;The 18th April, 1994 ‘
p J ﬁ & ;,{/q Ty

(Dictated in the open court) . Dﬂ-ﬂugﬂvaﬁl(ﬁ)(ﬁL
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CHECKED B/ APPROVE;D 3Y

IN THL CENLRI:. ADIIMISTRATIVE TRIBJNAL
HZDER,_‘.B_\.D SESCH AT HYDERADAD

TEE HOW! ULL MR.SJSTICE V.WEELADRT RAQ
VICE C:IATRMAN

A

THE HON'BLE R,A.3,GORTHI 3 MEMBER(AD)

. 2XD .

THE 1ION'BLE MR .TCCHANDRASEKEAR REDDY
MEMBER(JUDL )}

A.ND. ) [y

' . THE HON'BLE MR.R.RANGARAJAN s M(ZDMN)

Dateds. 18-9 ~1994

DRBER/JUDGIMENT
EOA,”R.A-/C o¢?‘-,‘./NO¢
in
o.a.No, 7] 30\ ,)0”
T.A.NO. (W.pe )

Admitted and Interim Directions
-Issued.

Allowe

Disposg¢d of with directiois
Dismissed. |

Dismisged -as withdrawn.
Dismished for Tefault.

Re jected/Ordered.

No order as to cosi%
- P

J—

Cantral onmianistrative
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